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Heerd thz learna2d counsel for the parties,: TEe
apolicant had been working as a daily woge drivéf since
15,10.32. His services worz teminsted w,2.f, 5.2.35, /s
a comiromise, offscted bafor2 Assistont Labour Comnissiner

Kota, he was n back in serwice on 10.9,3% and t-e period

\u‘

from 2,2,85 to 9,9,85 was wr=at'>d as spent on duty,

2, Therceefter,two raguler posts of driver ware crzatad,
The rzspondents had invitzd apslicaticns for filling ug the
two posts of Oriver vida Annexure A=l d.tad 25.7.39. Jn2
post was tor a candidetz balong to a scheduled Tribe, which
was to b2 fillad up through direct ra2cruitmezn: end tha »iher
post was to be filled up by promotion, but it was resarvaed
for a candidate belongihg to a Scheduled Ceste, Thoroe was n2
unraservad vaconcy available at the ralevent timz, The
aspiicent is not o momber of a zZch=aduled Tribo or & Scheduled

Caste, The appolicant.has howsver prayed thet h2 has bz2z2n
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performing tho dutiss of Drwver for about a perizd 2f 7 yoors
cnd he has prefersncial right to be rzgulerised on the newly
craated post end is entitled to et all the banefits of the

vost of a raguler Jriver,
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3. Regulerisetion is not a right, and it daszend:

availability of vacancy agsinst which an employez nmay be
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regularisaod, He had no right to be raquleri

which is reserved for Scheduled Caste/Tribe candidate,

4, In any case, the eonlicant has already bean resgularised

CRNE

in the year 1S$91L, The OA is without ma2rit and it <o2s not
! .
survive now in view of the fact that the aorlicant has alrscdy

bean regularised, It is dismissed accordingly, with no onden

as to costs .,




